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The mamn demands of the workers
were.—

(i) Implementation of the Order
on the revision of pay scales
of drivers,

(u) Absorption of drivers in Ope-
ration Departments according
to seuority, and

(it1) Other miscellaneous demands,
such asg 1mprovement of ser-
viee conditions of Fire Per-
sonnel, Lines of promotion of
drivers etc

On the mtervention of the Labour
Department of the State Government,
.a settlement was reached and the
strike notice was withdrawn

12 hrs

RE: MOTION FOR ADJOURNMENT

«BHRL JYOTIRMOY BOSU (Dia-
mponii Harbour): Mr Speaker, Sir,
ap adjournment motion has been given
enypalice excesses 1n the Delhi Um-
vqnmty campus This 1s a very
w:iou.l matter. It covers all the
Zaquirements that are required for
ournment motion If you look
the photograph appearing in the
n Times, you will see seve-
ral pohcemen beating up a student
lying on the ground This 15 some-
thung very serious Only yesterday,
the Minister made a pious statement
gnd within 24 hours, the brutality
takes place I seek your indulgence
that wyou allow the adjournment
motion because this 1s a specific 1ssue
of very recent occurrence Let the
House discuss what is happeming to
the umversities of the Education De-
partment,
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SHRI INDRAJIT GUPTA (Alpore).
Sir, you will recall that only yester-
day, 1n this House, the Education
Minister had assured us that police
will not be called into the campus un-
less there 13 violence Today, every
newspaper report, eve-witnesses' re-
port, reparter’ own news-item, says
that these events had taken place
yesterday without any violence having
been started by students They were
demonstrating 1n a peaceful way.
And yet the police suddenly arrives
on the scens and starts beating them
up

SHRI ATAL BIHARI VAJPAYEKE:
The newspaper report says

“The polige went into action just
as the DUSU President, Mr. Khan-
na, was fFesuesting the largely
peageful erowd of about 2000 stu~
dents to disperse ..

TR § 1 gfaa oo W oy
FIE W TEAN T AT AT K FAT
AT FT T FNAT 9T |

ﬁm:mﬂ' HuT &
wAL giwe e WP ¥ 9y wifiee
g wy?
SHRI -INDRAJIT GUPTA: Only
Rl e WA e e
angtay slatemments were made ., The
Eduutmn Minister, Prof Nurul
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Hasan, categorically assured us that
there 18 no question of police enter-
ing the campus unless violence takes

place Today, every newspaper re-
port has contradicted what he sad
yesterday (Interruptions)

ot wew fagrdy asddft  wemewgeg
FqUus A ST AT |

Rule 60(2) says

“Provided that where the Speaker
has refused his consent under rule
56 or 1s of opimon that thea matter
proposed to be discussed 1s not 1n
ordcr, he may, if he thinks it
necessary, read the notice of motion
and state the reasons for refusing
consent or holding the motion as
being not in oider
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SHRI DINEN BHATTACHARY-
YA (Serampore) The most unfor-
tunate thing 15 that while the Edu-
cation Minister Prof Nurul Hasan,
way making a statement here the
police took the law into thewr own
hands and that vandalism took place

(Interruptions)
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MR SPEAKER May I tell you that
there 15 a rule and a convention that
when the Speaker 1s standing, no
Member should get up (Interrup-
tions) So long as 1 am standing,
nothing will go on record. (Interrup-
tions) **

I have not called any member ¢
speak Unless 1 call any member,
nothing will go on record

SHRI JYOTIRMOY BOSU **

wega wAgA WY WA 6 A
TR gE P T | odr g AR
f& a3 af 711

This 1»  wontinuing for many daye

R aF AT H/ATA E

I allowed di~cussion
during  the last  few days
allowed discussion on it thrice
Agam  yeterda we had a ecall-
attenstion  Somdcthing 19 haippenming
everyday The maltcr 15 continuing
You know the rules aie, if the
maiter 1s continuing, 1f the discus—
sion  ha« taken place (Interruption}
Every day something 1s coming
continuation of that I have no objec-
tion if yoa want to dic uss thos
mattcr  You can puf it 1n  another
shape But in the shape of Adjourn-
ment Motion I am sorry I cammot
allow because 1t 15 a matter which
15 continuing and over which we
have had discussions thrice I am
gomg to ask the Minister

stz fagrt wrwddt v fawa-
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**Not Recorded
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SHRI INDRAJIT ‘GUPTA:" - Every
'newspaper without' exception ‘has

mentiofied - it. The police has ' given
a ''lie to the statement of the Minister.
(Interruption) He should ~make  a
statement  at least. ' ST

MR. SPEAKER; ' I have seen every
newspaper;. .1 have also seen:  the
statements-;vef - - different’ - studernt
leaders; the: President says some-
thing, the .Vice President says some-

~ thing, the President of the National
Students’  Upion says somethmg
.. different. One version is this way;
'i and there .is dlso the other verszon
"It is much " better that I ask  the
M:mster to make a atatement in the
il
House agqm{ gnd later on if, you will
need a dlscusswn I will allow it.

st g f‘agrﬁ T HIAT ;. IeTE
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I W]l].
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We can fix time
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"“THE MINISTER OF PARLIAMEN-
TARY  AFFAIRS ' AND SHIPPING

AND TRANSPOR’I‘ “(SHRI RAJ
BAHADUR): “As you have ‘rightly
ohserved, the versions are different:

I 'shall oonvey ‘it to my colleague ~to
mike a ‘;tatement ‘as deelred by yeu ‘

aﬂ gm‘ T HIIY ; nra“r u‘ﬁaﬁ
S w @R WA E S A
" e wEEw WA R AR §
sgtmigan | K Y asdg SidzaHan
¥ wg faar 2 dadutacy

SHRI SAMAR GUHA (Cbntai):
Only one minute, "l | \.

MR. SPEAKER On what?

. SHRI SAMAR GUHA On this
situation. All ttus happened due - o
the intervention of the Lt. Governor.
One of:the .issues -~is'the rustication.
Sir, . the matter’'is quite serious and
we fear it may:evern ‘Iead to: greater
loss of 1life. The matter .is. very:-
serious and_it-should ‘be discussed.
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SHRI RAJ BAHADUR: You asked
me that I should ask my colleague to
make a statement, I will do that,

=N gw wr Wi (IvHT) - wxw
T WrEAT ®Y W X WA §T FAY
Wy wrw Y ¥wew £ |

ot e fiigrd? wordd? : wragH &
‘farr wYE zrew am wrfwd

SHRI RAJ BAHADUR: Sir, as you
yourself said, there are different ver-
sions given by different newspapers. .

MR. SPEAKER: I think the state-
ment will come to-day.

RE: ALLEGED ATROCITIES ON
HARIJANS IN BANDA DISTRICT OF
UTTAR PRADESH

MR. SPEAKER: I have allowed
two Members to raise a question on
this murder of a Harijan leader.
Anyway, the subject 1s the same.
Prof. Madhu Dandavate and Shri
Jyotirmoy Bosu. Only two minutes
each. I have allowed it in spite ot
the fact that it related to a State
matter because I thought that as it
is a case of Harijans, I should allow
it,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Thank you, Sir.
We appreciate it,

MR. SPEAKER: You should always
appreciate.

PROF. MADHU DANDAVATE
(Rajapur): 1 want to draw the at-
tention of the House to a shocking
tragedy that has been perpetrated on
the Harijans on December 4, 1972 in
one of the villages of Banda Dis-
trict of Uttar Pradesh,

The tragedy is most grim. A popu-
lar Harijan leader, Shri Shiv Parsan
Kewat was shot dead and five others
seriously injured. The tragedy of the
episodle iy that this has Beén the sequel

Re. Alleged Atcocities on DECEMBER 7, 1972 Harijan in Banda UP
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of the election there, You will be*
surprised that gangsters who were
armed with spears and guns went on
demonstrating their strength against
the Harijans. They fired many rounds
in the air, They also fired..

AN HON. MEMBER: By whom?

PROF. MADHU DANDAVATE: Of
course, by those who wanted to per-
petrate atrocities on the Harijans. It
has appeared in the press that main-
ly the upper strata of the society, the
upper caste of the Hindu society pro-
vided all these gangsters. A thou-
sand Harijans were subjected to at-
rocities. Not only that, it has
appeared in the press that this was a
sequel to an election wherein a Hari-
jan candidate, Ramdhar Lohan was
successful against Jagatnarain who
was an upper caste Hindu candidate
in the Grampradhan election. This
provoked the entire caste Hindu
population and they indulged in all
sorts of atrocities, It did not end
there. They resorted to an economic
boycot of the Harijans in wvarious
fields, The Harijan labour were
threatened that they would not be
offered any employment at all.

Not only that, instead of Police pro-
viding protection to the Harijan com-
munity, the police men indulged in
repression of the Harijans. That is
what has appeared in the Press.

I want to draw your specific at-
tention to the fact that I had on the
floor of this House, on more than
four occasions, drawn your attention
and the attention of the House to the
atrocities committed on the: Hari-
jans, in a village near Patiala and
also in village Bauda in Maharash-
tra. I again raised the question of
atrocities on the Harijans in a vlilage
in Banda District and this is the
fourth successive case I am raising.

My only demand is that just as on
one occasion you directed that a
statement must come from the Gov-
ernment, though theré was no obliga-
tion on the part of the Home



